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ar &t e 2 & Gud gedt ava B fae ws @t wTe £ €E T 46Ta
ThaT ATTIT | *
7.07d TuvH & Tad 11 -
4y oTEE s 11 ate en iy P eard q¥ DreaTulua Az ey ardd, aefd:-
et 11 DA ReT S Tafyato AT aTee Ny Duaam A ard gard 3 T
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[ &, 19-3/96-91. b.-1]
W, B, g, SR |t

MINISTRY OF AGRICULTURE
(Department of Agriculturc and Cooperation)
NOTIFXCATION
New Delhi, the 20th May, 1999

G.S.R. 371(E)— Whereas the draft rules further to amend
the Insecticides Rules. 1971 were published, as required under
section 36 ot the Insecticides Act, 1968 (46 of 1968) in the
Gazette of India. Part 11 . Section 23, sub-section (i), dated the
Oth Julve 1499%, under the notification of the Government of India
'n the Ministrv of Agriculture, Department of Agriculture and
Cooperation , No. G.S$.R. 379(E). dated the 6th July.1998, for
inviting obiections and suggestions from all persons likely to be
aitected therebvy hefore the expiry of fortv-five days trom the
Aate on which the conies of the said notification ,as published
in the Gazette of India, were made available to the public;

Aand whereas copies of the said Gazette were made
available to the public on the 17th July.1998;
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And Whereas objections and suggestions received from
public on the said draft have been considered by the Central
Governmentj

Now, therefore, in exercise of the powers conferred by
Section 36 of the Insecticides Act, 1968 (46 of 1968), the
Central Government, after consultation with the Central

Insecticlides Board hereby makes the following rules, further to
amend the Insecticides Rules, 1971, namely:-

. Short title and commencement -

{1 These rules mayv be called the Insecticides (Amendment)
Rules. 19499,

() They  shall come into {orce on the date of their
publication in the oftficial Gazette.

2. In Lhe Insecticides Rules, 1971 (hereinafter referred

to as the said rules), in rule 2, after clause (q).the following
ctauses shall be inserted , namely:- .

") tcommercial Pest Control Operation’ means any application
or dispersion ol insecticide(s) including fumigants 1in
househoid or public or private premises or land and
includes pest control operations in the field including
aerial applications for commercial purposes but excludes
private use;

(s} ‘Pest Control Operators’ means any person who undertakes
pest control operations and includes the person or the
tirm or the company or the organisation wunder whose
control such a person(s) is operating."

3. In rule 6 of the said rules ~ (a) for sub~rule (2), the
tollowing sub~rule shall be substituted, namely:- ‘
{2y, An application +form duly tilled togther with a 'bank
dratu, drawn 1n tavour of the Accounts Oftficer,

Directorate ot Plant Protection, Quarantine & Storage,
pavable at Faridabad towards registration fee shall be
sent to the Secretary, Registration Committee,
Directorate ot Plant Protection,Quarantine & Storage,
NH-1V, Faridabad -121001, Haryana. The fee shall be
pavable as (ollows :-

{1) rupees five thousand each in case of application for
registration under Section 9(3) and 9(3B) of the
Insecticides Act. 1968:

(11) rupees two thousand five hundred in case of appliqation
for registration under Section 9(4) of the Insecticides
Act, 1968";

(L) tor sub-rule 6(A) the tollowing sub-rule shall be
substituted namely:-

"o ta fssue ot duplicate Certitficate of Registration -
A tee ot  rupees one hundred shall be paid in the form of demand
|

I518G1/q7 -3
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drafrt drawn on the State Bank ot India. Faridabad in favour of
the Accounts Otficery Directorate of Plant Protection, Quarantine
& Sterage, Faridabad, Haryana tor a duplicate copy of a
Certiticate ot Registration it the original 18 defaced, damaged

1

or lastc '

fc) atter sub-rule ©(A)y so amended the following rule
shall be tnserted, namelv :-

"te)IB) Addition, deletion or alteration on . the
Certificate ot Registration including labels and ieaflets - A Fee
ot rupees one hundred shall be paid in the torm of demand draft
drawn on the State Bank of india, Faridabad, i1in favour of the
Accounts Olficer., Directorate of Plant Protection, Quarantine and
Storage. Faridabad, Haryana on each occasion for each Certificate
ot Registration for addition, deletion, alteration on the
Certificate of Registration including labels and leaflets."

4. In rule 7 of the said rules-(a) for sub-rule (3)
the tollowing sub-rule shall be substituted, namely:-

"{3) Every appeal shall be accompanied by a demand draft
of rupees one thousand towards fee and a copy of the decision
appealed soninay "

(hi tfor sub-ruie (44, the following sub-rule shall be
SubstLtuted) namely: -

"(4) The fee pavable for preferring an appeal shall be
paid bv a demand dratt drawn on the State Bank of India, New
Lelhy in tavour of the Pay and Accounts Officer, Department of
Agriculture & Cooperation. New Delhi."

5. In rule 9 of the said rules:-

ta) tor sub-rule (1) ) the following 8sub-rule shall be
subst1tuted, namely: -

"(1) -Application tor the grant or renewal of a licence to
manulacture anv i1nsecticide shall be made in Form 111 or Form 1V,
as the case may be, to the licensing officer and shall be
accompanied by a tee of rupees two thousand for every
1insecticide. and a maximum of rupees twenty thousand for all
Insecticides 1or which the licence is applied.”

(b} 1lor sub-rule (5) the ltollowing sub-rule shall bé substituted,
namelv; -

"{5) A fee ot rupees one hundred shall be paid for a
duplicate copvy oif a licence 1ssued underlthis rule, if the
original is detaced. damaged, or lost."

6. In rule 10 of the said rules -

(a) for sub-rule (2), the following sub~rule shall be
substituted 3 namelyv: -

"(2)- The tee payable under sub-rule (1) for grant or
renewal ot a licence shall be rupees five hundred for every
insecticide for which the licence is applied. There shall be a
separate tfee for each place, il any insecticide is sold, stocked
or exhibited for sale at more than one place. Provided that the
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maximum t'ee payable in respect of insecticides commonly used for
household purposes and registered as such shall be rupees seven
thousand five hundred for every place,

Frovided further that, if the place of sale is
cstablished 1n the rtural areas, the fee shall be ‘one fifth of the
tec specitied 1n this rtule,"”

(bl atter sub-rule (3) , the following sub-rule 3(A)
shall be jnsertedJ namelv:-

Wia, -Pest Control Uperators -

(1) Anv person who desires to undertake pest control
operations, with the use of Aluminium Phosphide, Methyl
bromide. Ethylene dibromide or as notified shall apply
for a f{icence in Form VI-A with a fee of rupees one
thousand tor each place of operation. The licence
granted tfor such operations shall be valid for a period
ot five years provided that the licence shall be renewed
atter verification or inspection at the expiry of this
per1od on application in Form V1-B for a fturther period

ot five vears with an application fee of rupees one
thousand.
(i1) A licence to stock and use insecticides for pest control

operators wi)l be issued in Form VI-C,

(1ii) Any person who appliesa for grant of licence for
undertaking pest tontrol operations should be at least a
vraduate in Agriculture or in Science with Chemistry as a
subiect with a certificate of minimum 15 days training

trom any ot the tollowing Institutions - Central Food
fechnological Research Institute. Mysore; Indian Grain
Storage lnstitutey, flapur and National Plant Protection

lraining Institute, Hyderabad..

(iv) For undertaking fumigation., the pest control operators
shall have to obtain special permission frcm the Plant
Protection Adviser to the Government of India in addition
to obtaining licence. The Plant Protection Adviser will
grant such permission as per procedure or guidelines
approved by the Registration Committee.

(v) The commercial pest control operators shall adhere to the
prescribed euidelines or procedures as laid down by the
Plant Protection Adviser to the Government of India in
regard to the tumigation operations undertaken by them."

(c) for sub-rule (6) . the tollowing sub-rule shall be
Quh%l\tuted, namelv: -

"{6) A tec ot rupees one hundred shall be payable for a
duplicate copv of a licence issued under this Tule if the
orieinal o is dcl‘ncedJ damaged or loslL."

7. dn rule 11 of the said rules.

{1y tor sub-clause (b)) (i) and (b) (ii) the folfowing
sub~clauses shall be substituted. namely:-
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“b(i) rupees five hundred for the tirst month or part thereof,
rupees one thousand for the second month or part thereof
and rupees one thousand and five hundred for the third
month or part thereof. in case of licence to manufacture
insecticides or to carry pest control operations;

(ii) rupees one hundred for the first month or part thereof,
rupees two hundred for the second month or part thereof
and rupees three hundred for the third month or part
thereofy, in case of any other licence shall be paid
alongwith the application for renewal; .

Provided that where the main pest control operation unit
or the place of sale is located in the rural areas, the late fee
shall be one-titth ot the said late feej

Provided fturther that in case of death or disability of
{ he Licensoe) the Licensing Officer may after recording reasons
1n wr1tinEJ exempt the applicant from payment ot the late fee."

(2) ftor clause (c)., +the tollowing clause shall De
substituted. namelv:-

"{c) The licence shall continue to be in force until it is
renewed or revoked. Where an appeal is preferred under Section
15, the licence shall continue to be revoked until disposal of
appeal or as ordered by the appellate authority pending disposal
of the appeal."”

8. In rule 14 of the said rules, for sub-rule (2), the
following sub-rule shall be substituted, namely:-

"2, The application under sub-rule (1) shall be
accompanied by a fee of tupees one hundred."

9, In the First Schedule to the said rules, after Form
Vl, the tollowing forms shall be inserted, namely;: -

"FORM VI - A
[see Rule 10(3A}))

Application for the grant of licence to stock and use
restricted insecticide(s) for commercial pest control
operationi{(s).

To
The Licencing Authority,
1. Full name of the applicant (Block letters)
2, Address
(1} Registered Office
(ii) Zonal Office

(1ii) Premises tor which application is made
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J. Is the applicant already in business or newcomer
4., Qualifications of responsible technical person*
(1) Educational Qualification

(i1) Training in pest control operations

(iii) Experience 1in using restricted insecticide. (s8) (Attach
proof in respect of claims)

5. It in the trade, give full particulars of the names of
restricted insecticide(s) handled and categories of
operations undertaken, the period and the place(s) at
which the trade was carried on.

6. Quantity(s) of each restricted insecticide in possession

on the date of application (Give details of place(s)
where it is stored).

7. Details of persons engaged or proposed to be engaged
(Attach separate sheet, duly authenticated)

3. Details of saftety applications available alongwith
antidotes and all other facilities required under chapter
will be stored for use.

9, S1tuations of the branch oftfices and depots where the

rcstricled insecticide(s) will be stored for use.

10, Name {(s) ol restricted insecticide(s) which the applicant
desires to use.

11. Categoryl(s) applied for,

12. Particulars of the fee(s}) deposited,

1) Whether technical expertise approved by the Plant
Protection Adviser (o the Government of India for

undertaking Pest control operations (Attach Proof),

14, Whether permission obtained ftrom Plant Protection Adviser
to the Government of India for undertaking fumigation
{Attach Proot & Validity),

Signature of the applicant

VERIFICATION

L e e e e e e e B o T
............................ do hercby solemnly verify that to the
best of my knowlcdge and belief the information given in the

application and the annexure and statements accompanying it is
correct and complete.
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I further declare that I am making this application in my

CAPACILtY a8, ... .. it it ...and that I am competent to
make this application and verify it, by virtue
ot....... R a photo or attested copy of which is

enclosed herewith.

Signature with Seal
bate:

Place:

FORM V1 B
[see Rule 10(3 A)]

Application for renewal of licence to stock and use of
restricted insecticides for commercial pest control operation(s).

To

The Licensing Authority,
State. ... .t v e PR

1/We hereby apply tor renewal of the licence to stock and
use ot restricted insecticides ftor categories:, 1,11 and 111,
under the name and style of................. e e ...The licence
desired to be renewed was granted by the Licensing Authority and

alloded licence No.......... e e e on the day of

............. 19.,.,

2, State the change, it any. in:-

{a) Category of operation

(b} expert staft

(c) restricted insecticides used

(d) premises of stocking

(e} address including of branch offices

(f) whether any new branch/unit has been opened after grant
or renewal of licence

(é) any other change

3. Particulars of fee deposited

4. Give latest details of persons engaged (attach separate

sheet. duly authenticated)

Signature of the Applicant
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VERIFICATION

...... D £~ T

.............. v+ eievssisa...do hereby solemnly verify that to th
best ot my knowledge and beliet the information given in the

application and the annexures and statements accompanying 1t, is
correct and complete,

I, further declare that I am making this application in my
capacity as (Designation) and that I am competent to make this

application and verify it, by virtue of a photo / attested copy
ol which has already been submitted.

Date:

Signature with Seal
Place:

FORM VI-C
(See Rule 10(3-A)]

l.Licence to stock and use reslricted insecticide(s) for
commercial pest control operations.

T - ... is hereby licensed to stack
restricted insecticides viz; ~ on
the premises situated at o
and carry oul commercial pest control operations subject to the
conditions specitfied below "and to the provisions of the
Insecticides Act, 1968 and the Rules thereunder.

2. Licence shall be in force from
Lo . _ N S _
3. Conditions, il any

(1)

(i1}

i)

Licence No.

Date:

Licensing Authority
Seal

I, lor the asecond Schedule to the said rules. the following Schedule shall be
' < tituted, namely:-
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" THE SECOND SCHEDULE
(See rule 25)

Fees for testing or analysing the samples of Insecticides

S1.No. Name of Insecticide Type of formulation Testing as per Testing Charges
Bureau of Indian (in Rs.)
standards specification
and amendments thereof

1. 2. 3. 4, 5.

{(A) INSECTICIDES:

t. Aldrin Technical 1306-1974 500.00

2. Aldrin Dusting Powder 1308-1984 500.00

3 Aldrin Emulsitiable conc 1307-1982 500.00

4 Aldicarb Encapsulated Granules 9371-1980 500.00

h BHCCHOH ) Technical and Refined 560-1980 500.00

o. BIKCHCH) Dusting powder 501-1978 500.00

, BHU(HCH) Wettable powder 569-1978 500.00

5. BHe(Gamma [ somer) Emulsifiable Conc 632-1978 500.00

9, carbarvl Technical 7539-1975 500.00

10. Carbarvl busting powder 7122-1984 500.00

1L. Carbarvl Wettable Powder 7121-1984 500.00

12, carbaryl .Granules 9368-1980 500.00

13. Carboturan Encapsulated Granules 9360-~1980 500.00

14, Chlordane Techincal 2863~1961 250.00

15. Chlordane Dusting powder 2864-1973 250.00

lo. Chlordane Emuisitfiable conc 2682-1984 350.00

17. bpT Technical 563-1973 350.00

18, DDT Dusting powder 564-1984 250,00

19. DDT Wettable powder 565-1984 250.00

20, DDT Emulsifiable conc 633-1985 350.00

21. Diazinon Technical 1833-1980 250.00

22. Diazinon Wettable powder 2862-1984 250.00

23. Diazinon Emulsifiable conc 2861-1980 350.00

24, Diazinon Granules 9362-1980 350.00

25, Dichlorvos Technical 4923-1978 350.00

26, Dichlorvos Emulsifiable conc 5277-1978 500.00

27. Dimethoate Technical 3902-1975 500.00

28, Dimethoate Emulsitiable conc 3903~1984 500,00

29. Endosulian Technical 4344~1978 250.00

30, Endosultan Emulsitiable conc 4323-1980 350.00

1. Endosultan Dusting Powder 4322-1967 250.00

J2. Lndosul tan Wettable powder 4324-1967 250.00

33, Fenitrothion Technical 5280-1969 250.00

J4 Fenitrothion Dusting Powder 7126-1973 250.00

J5. Fenilrothion Emulsitiable conc 5281-1979 250.00

36. Fenttrothion Granules 93651980 350.00

3. lFenthion Technical 7950-1976 500.10

Kh Fenthion Emulsitiable conc 7948-1976 500.00

39, Fenthion Granules 9353-1980 500,00

40. Formothion Emulsitiable conc 8926-1976 350.00

41. Heptachlor Technical 6432-1972 250.00

42, Heptachlor Dusting Powder 6429-1981 250.00

+3. Heptachlor Emulsitiable conc 6439-1978 350.00

14. Lindane Technical 1592-1986 500.00
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45. Lindane Granules 9370-1980 500.00
6. Malathion Technical 1832-1978 500.00
V7, Malathion Dusting powder 2568-1978 500.00
13, Malathion Wettable powder 2569-1978 500.00
19, Malathion Emulsitiable conc 2567-1978 500.00
). Methvl Parathion Technical 2570~1980 500.00
1. Methvl Parathion Dusting Powder 89601978 250.00
v2, Methvl Parathion Emulsitiable conc 2865-1978 500,00
3.  Methvl Parathion Technical 9372-1980 250.00
v, Monocrotophos Technical 8025-1983 350.00
3N, Monocrotophos Sqluble liguid 8074-1983 500.00
6. Nicotine Sulphate Solution 1055-1984 250.00
57. Oxv-demeton—-methyl Technical 8258-1976 250.00
58. Oxv-demeton-methvl Emulgitiable conc 8259~1976 350.00
59. Phenthoate Technical 8293-1976 250.00
60. Phenthoate Emulsiliable conc 8291-1976 350.00
b1. Phorate Techrnical 7976-1976 250.00
62. Phorate Encapsulated Grafiules 9359-1980 500.00
63. Phosalone Technical 8488-1977 500.00
64. Phosalone Emulsitiable conc 8487-1977 500.00
65. Phosphamidon Technical 4598-1968 250.00
66. Phosphamidon Soluble liquid 6177-1981 .230.00
67. Propoxur Technical 8496-1977 250.00
68. Pyrethrum Emulsifiable cornc 4808-1982 200.00
69.  Pyrethrum Extract 1051-1988 250.00
70.  Pyrethrum Larvicidal 01l 6014-1978 250.00
71. Quinalphos Technical 6072-1983 500.00
72.  Ouinalphos Dusting Powder 8029-1984 500.00
73. Quinalphos Emulsitiable conc 8028-1976 500.00
74. Ouinalphos Granules 9366-1980 500.00
75. Thiometon Emulsifiable conc 3905-1966 350.00
76, Thiometon Concentrate 3904-1966 250.00
77.  Temephos Technical 8701-1978 500.00
“H. Temephos Emulsitisble conc 8498-1977 500.00
79, Trichlorphon Technical 7945-1976 250.00
80. Trichlorphon Dusting Powder 7943~1976 250.00
831, Trichlorphon Granules 9364-1976 350.00
{B) ACARICIDES:

82, Dicotol Technical 5278-1969 250,00
33, Dicofol Emulsitfiable conc 5279-1969 250.00
(C) FUNGICIDES

B4, Carbendazim(MBC) Technical 8445-1977 500.00
85. Carbendazim Wettable powder 8446~1977 500.00
36. Copper Oxychloride Technical 1486~1978 500.00
87. Copper Oxyvchloride Dusting Powder 15061977 250.00
88. Copper Oxychloride Wettable powder 1507-1982 250.00
89. Cuprous Oxide Technical 1682-1973 250.00
90.  Ediphenphos Technical 8954-1978 500.00
91.  Ediphenphos Emulsifiable conc 8955-1978 500.00
92. Ethyl Mercury Chloride Technical 2354--1983 250,00
93. Lime Sulphur Solution 1050-1984 350,00
94, Mancozeb Technical 3707-1978 250.00
95, Mancozeb Wettable powder 8708-1978 350.00
96.  Methoxy ethvl mercury  Seed Dressing 2358-1984 250.00

Chloride (MEMC)

151861994
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97. Pentachloronitrobenzene(PCNB)Technical 7985-1976 500.00
98. Pentachloronitrobenzene(PCNB)Dusting Powder 79441976 500.00
99, Pentachloronitrobenzene(PCNB)Wettable powder 7948-1976 500.00
100. Phenvlmercury acetate Technical 2126-1973 250.00
101. Sulphur Dusting Powder 6444-1979 250.00
102. Sulphur Wettable powder 3383-1983 350.00
103. Thiram Technical 4328-1982 250.00
104. Thiram Wettable powder 4766-1982 250.00
105. Zineb Technical 3998-1981 250,00
106. Zineb Wettable powder 3899-1981 350.00
107. Ziram Technical 3900--1975 250.00
108 Ziram ‘ Wettable Powder 3901-1975 250.00

RBIC DES ) - bo-gD
(lagq.uEAésmp\\m Evolliipiable conc 9 3541180 s

110. Alachior Granules 9361-1980 350.00
111. Butachlor Technical 9355~1980 500,00
112. Dutachlor Emulsitiable conc 9356-1980 500.00
113. Butachlor Granules 9962-1980 350.00
I[14. Dalapon Technical 8267-1976 500.00
115, Dalapon Wettable powder 8286-1976 350.00
6.  2y4-D Sodium Salt Technical 4321-1978 350.00
117. Diuron Technical 8702-1978 250.00
118, Diuron Wettable powder 8703-1978 250.00
119. Fluchloralin Technical 8958-1978 500.00
120. Fluchloralin Emulsitiable conc 8959-1978 500.00
121. MCPA # Technical 8494-1977 350.00
122, Nitroien Technical 8956~1978 500.00
123. Nitroten Emulsitiable conc 8957-1978 500.00
124. Paraquate Dichloride Soluble Liquid 8397-1977 500.00
125. Propanil Technical 8071-1976 500.00
126. Propanil Emulsifiable conc 8027-1977 500.00
127. Triallate Technical 9557-1980 500.00
128. Triallate Emulsifiable conc 9858-1980 500.00
(E) PLANT GROWTH REGULATORS .

129. Chlormequat chloride Technical 8961-1978 350.00
(F) FUMIGANTS
130. Aluminium Phosphicde Tablet 6438-1980 250.00
131. Ethvlene dibromide Technical 1311-1966 250,00
132. Ethvlene dichloride; Technical 634-1965 350.00

carhon Tetrachloride
mixture(3d:1 v/v)

133. Methvl Bromide Technical 1312-1980 250.00
134. Warfarin Technical 5558-1970 500.00
135, Wartfarin Bait Conc 5540-1970 350.00
136. Wartfarin(Sodium salt) Technical 5551~-1970 500.00
137, Warfarin{(sodium salt) Soluble liquid 71681973 500.00
138. Zinc Phosphide Technical 1251-1984 250,00

= e———

_?G) I'ne tees for_iest or analysis_in respect of insecticides or their various formulations
other than the ones specified in this schedule shall be as follows unless ?thPrwise specified
bv the Central Government or by any other officer authorised in this beha}f’ fgom time to time:

Testing charges

- (in Rs.)
1. Technical Grade 350.00
2. Dusting Powder 250.00
3. Wettable Powder 350.00
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4, Emulsitiable Conc 500.00
5. Granules 500.00
6. Other tormulations 500.00
7. New tformulations/tech. ‘ 500.00
[F. No. 19 3/96-PP. 1]
P. D. SUDHAKAR, Jt. Secy.
AfergE
¢ froett, 20 |E, 1999
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Tagn 9 A, ¥a¥ goivan §3§ mhmcrsm:mav § it of do
5 & qugra TA=rtatan agpw W ogam: §ovi Jatv ) ovi § oMe ¥ 1Y
¥ &7 X g=a: €yrioa Twar arvar, Agfo:-

" vi § agFteaeree Tatanin gren eP 3 @9 A 3 W et AT

st A 13 W a8 ToeE gATOr 9¥ grea ST |
pvi ) oY o drearat ard w ard ee guromm 3 tear fagm awy
Taatya =gl Teaqr arear |*

3. g Tagut  Pwwm oo A, --
Yo 3o Pramial M apz Lio] b grora PAmtTRE @ aeq Ao
PHIT ATEAT, AT -

“Viv U gty ag@red afmTet BT g2 gamrd BY T ¥ P ol
Py #reardr agsaT, %gqaﬂ‘ aT gatoeo & faw eTheTee B At o
STE ytaatae 37Y 3] ol AT Taries ot Pitdss avY ¥ qwer
Peq yaT 03 3 Tamw o) Teotd g g}, at or gz @, oY aadu
Tay Jad Tagy oF seuTdl v d TA¥ v gwT & )

@) a7 Tean Jas] ¥ @s [1] @ vyt v PA=ANMTE &E var aredr,
auta -

"}1} g =P AT TSI ST ATT ATV BT yT FG Tagu
oYY, TCTE BT IYAT FHET Tagm dyar TawRor ¥ e gEvR @@ T agaTe
AR TN IYAT ATV ¥ 3 yTdRA & ATY AT ATTAG oT, TROGT ge
gPatatereg srar 2 ar gtatituey oy o7 I & gTET 6 o ¥ gurom
GTSA GRAT 1*

4. g Tagal ¥ Poa 0 3 A, gofww tal & €urd gv Tamt e
3u-TAgn vdr Grear, I -

I AR YT oy TeTe YWY wtwe Y oage ¥t d ane et
arerT, T W GvaTT begta ateardr Y Y gvrad & gro-ama ox
Patatdre oY, abv o qAPaPanty 3 e gugtm ¥ T@t ATAT ATeT |

5. g Tawr Y fqmm as M foonm drde 3 wyra o Pt tE e
TEAT ATEAT, FUTd -



[T H—avE 3(i)) VI T UO9Y ; STHTIRY 29
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NOTIFICATION
New Delhi, the 20th May, 1999

G.S.R. 372(E).—Whereas the dratt rules further to amend
the Insecticides Rules. 1971 were published, as required under
Section 36 of the Insecticides Act, 1968 (46 of 1968), in the
Gazette of India .Part I1. Section 3, Sub-section (i), dated the
25th August. 1998, wunder the notification of the Government of
India in the Ministry of Agriculture, Department of Agriculture
and Cooperationy, No. G.$.R. 3521{E), dated the 25th August, 1998
for inviting objections and suggestions from all persons likely
to be aftftected therehv, before the expiry of forty-five days from
the date on which the copies of the said notification as
publiashed in the Gazette of India. were made available to the
publ1qj

And  whereas copies ot the said Gazette were made
avarlanie to the public on the tlth Sept.. 1998.

And Whereas no objection and suggestion was received on
the said drajlt,

Now, theretore, in exercise of the powers conferred by
section 36 of the Insecticides. Act. 1968 (46 of 1968), the
Uentral Government, atter consultation with the Central
Ingsecticides Board hereby makes the tollowing rules, further to
amend the Insecticides Rules, 1971. namely:-

L, Short title and commencement -

(1) Thesae rules wmay be called the Insecticides (Second)
({Amendment} Rules., 1999.

(2) They shall come 1into force on the date of their
publication in the official Gazette.

2, In the Insecticides Rules, 1971 (hereinafter referred
to as the said rules}), in rule 9. both in sub-rule 3 and in Form
V, Aatter clause ({(v) and condition number 5., respectively the

tollowing shall be inserted in sequence., namely:-
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“The Licensee shall obtain ISI Mark Certificate from

Burecau ot Indian Standard within three months of the commencement
al Lthe manutacture.

No 1Insecticides shall be sold or distributed without 151
Mark Certstication."”

as (vi) add (viil) add (o) add (7) respectively.

J. In the said rulesJin rule 10.

tal in sub-rule {4), after clause (iii), the following
clause shal! be inserted. namely:-

"(iv) it the licensing officer is satisfied that a particular
Insecticide is harmful to human beings., animals or
environment, he may after recording reasons and referring
the Insecticide to the Insecticide Analyst, prohibit
temporarily its sale for a period of thirty days or till
he obtains the report of the Analyst, whichever |is
ear frer."”

{b) in sub-rule (4A), for clause (i), the following clause
shall he substituted namely:-

“(1) Everv person shall alongwith his application for grant or
renewal of a licence to undertake operation or sell,
stock or exhibit for sale or distribute Insecticides,
tile a certitficate tfrom the principal whom he represents
or desires to represent in Form VI-D."

4, In the said rule$é. in rule 10A, for sub-rule (b), the
following sub-~rule shall be substituted, namely:-

"{h) All such stocks then shall be disposed of 1in an
environment friendly manner as may be specified from time
to time by the Central Government in consultation with
the Central Insecticides Board and shall not be used for
remanutacture."” '

5. In the said rules. in rule 35. for the existing
heading, the following heading shall be substituted,
name|v:-

"Manner ot Packing. Storage while transporting.”

6. In the said rules, in SCHEDULE~I, after Form VI-C,
the 1ollowing Form VI-D shall be inserted , namely:-
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"FORM VI D"
PRINCIPAL CERTIFICATE
Rule 10{(4-A){(1)

Name and address Principal Certificate No.
ot the Manufacturer Date

We have Insecticide Manufacturing Licences for our factories
as wiven below:-

Si. Name & Address of the Licence Date Valid Name & Address of the
No. Manufacturing premises No. upto Licensing Authority

@~ . — e T W kB M e A ke T S e P e W e S T e R W e A R it e R B i e e S e e e e R

e . A T i P e iy e M e T e N e B i Bvm v e W e Ay T b g M e T M N e M e e = S - S S ey R e A

This 18 to certify that M/s. have
applied for grant of Licence (Form VI)/renewal of Licence (Form VII)
to sell, stock or exhibit for sale or distribution of insecticides as

per sub-rule (1) of rule 10 of the Insecticides Rules,1971. We
authorise them to sell, stock or exhibit for sale or distribution of
the following insecticides in Wholesale/Retail in
. . Taluka/District/State.

S1. Common Name of Trade mark of the Registration No. Date

No. insecticide Insecticide

e o Ak = e . LRk wm e M T W e Y A = M e R e i B e BN e ek M A4y e RS Wy e e S MR e L e A S S S P e e AN R S e e e e

As per Sr.No. 5 of the Form VI the above dealer will obtain
our insecticides from the following source/sources

...-.-—.-._-..._.--_.-_.-.._....—....——-_-—..—_.-—.-__..—_.--...-—_...-_._---—....--._.——.—....—-_..-—-_._._—-.—.-._—.—_..—_.

$1. Name ot Detailed address Licence Licence Detailed address
No. source({s) of the Source(s) No.& date valid of the premises
upto where source(s)

are stocking
insecticides

e e T T T e A o " A T . ot i S A T R e N e Ry o ek e o A VN S kL s S e S e S e

The Dealer to whom this Principal Certificate has been issued
will purchase our insecticides from the source/sources stated above and
if he purchases our insecticides from sources other than those stated
above then it would be a contravention of the Insecticides Act, 1968
and rules made thereunder.

This Principal Certitficate is valid upto

Date:
Place:

Signature(Authorised signatory)
Company’s Seal Designation:

Detailed address
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I shall obtain the insecticides shown in the Principal
Certificate from the source/sources which are stated above. I am aware
that it, I obtain these insecticides from source/sources other than
those stated above, this would be contravention of the Insecticides
Act, 1968 and Rules made thereunder.

Date:
Place: Signature:
Dealer’'s Seal Name :

Designation:

Address of the Dealer:

Dealers Licence
No. & Date

(it isswed for Renewal of Licence)

Copy submitted to the concerned Licensing Authority"

[F. No. 19-3/96-PP. ]
P. D. SUDHAKAR, Jt. Secy.

Note— -The principal rules were published in the Gazette of India,
vide number GSR 1650, dated 11th October, 1971 and subsequently

amendmed vide GSR 533(E) dated 6-8-1993 , and GSR 379(E) dated
2-7-98.

IS18GT/99



